
,IN THE CENTRAL RDfIINISTRRTflJE TRIBUNAL 

HYDERABAD BEtH 	AT HYDERABAD 

OR 789/91. 	 Dt. of Order:28-3-94. 

K.Guru Prasad 

..... Applica nt 
Vs. 

The Secretary to Govt. of India, 
Ministry of Finance, Dept. of 
Revenue, New Delhi. 

The Principal Collector, Customs 
& Central Excise, Hyd. 

The Dy.Collector, Central ExICE 
Guntur-522 004. 

....Respondents 

Counsel for the Applicant 	SmtjS.N.Dec, 

Counses for the Respondents 	Shri N.V.Rsghaua Redd, 
Add 1.CGSC 

CORAM: 

THE HON'BLE JUSTICE SHRI V.NEELADRI RAO : VICE—CHAIRIIAN 

THE HON'BLE SHRI R.RANGARAJAN 	 : MEMBER (A) 

.! 





OA 789/91 

JCJOGEMENT 

I AS PER HON'BLE JIJSTICS SHRI.V. NEELADRI RAO, 

VICECHA.IR?CkNj 
— 

S 	 - 	
t. t 

. 	 2 

Heard Shri N.Y.. Raghava Reddy, ).earned 

standing ounel fbrtheresondents. None for 
a .'  

the applicant present. 

2. 	This application was filed on 9-8-91 

praying for a direction to the respondents to 

place him (the applicant) in proper placement 

of seniority list for promotion to the post 

of Inspector in Central Excise. By the date of 

the application, the applicant was working as 

Tax Assistant. 

As per the letterf filed for the res-

pondents, the applicant expired on 12-8-92. 

The .e,representatives of the applicant have 

not filed any application to come on record. 

The advocate for the applicant is not coming 

to this Tribunal. There was no response from 

the said learned counsel even after the learned 

counsel for the respondents addressed letter to 
a 

the said advocate about the death of the applicant 

under certificate of posting issued on 23:3.94. 

Hence the GA S absted. 

(R. RANGARAJAN) L 	(V. NEELADRI RAG) 
Member (Admn.) 	 vice-chairman 

Dated the 28th Ma±ch, 1993 
Open court dictation
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I IN THE CEra'j 	 TRIBJN 
HYDEpj:j, BENCH AT MYDERADAD L 

- : 
THE HON':L ffl.3UsTIcE V.NEELJWPJ RMJ 

VICE CAIRNaN 
tim 

THE HON'BLE NR.)I.B.GORT}a s MEMBER(AD) 

THE HON' BLE 1 R.CCWLcDRJLEJCJi.R REDDY 
/ 	MEMBER(JUIJL,) 

/AND 
 

THE HON'DLE MR.R.RANG?ASAU ' 	H(ADMR) 

]teds)_ rL._1994  

aRDEwJ1ttr'r 

in 

-- 	 O.A.No. 

T.A.No. 	 (w.p. 	) 

Adt4d and Interim Irectjons 
Issue/h 

1Jed 

c4 
DXSpO

f

7d   o f with direc t

.  

iorjs 

rnsm3sed. 

s#.ssedas withdrawn. 

DisA ssedfor tefault. 

eRted/ordered. 
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No order as to costs. • 
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